SCHEDULE |

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ECOF SCHOLASTIC PRIVATE LIMITED
ECOF SCHOLASTIC PRIVATE
1| NAME OF CORPORATE PERSON CIMITED
2| DATE OF INCORPORATION OF
CORPORATE PERSON ptia2005
3| AUTHORITY UNDER WHICH
CORPORATE PERSON IS REGISTRAR OF COMPANIES - PUNE
INCORPORATED/ REGISTERED
4| CORPORATE IDENTITY NUMBER U74999PN2005PTC020228
OF CORPORATE PERSON
5| ADDRESS OF THE REGISTERED 256 STATION ROAD, BARAMATI,
OFFICE AND PRINCIPAL OFFICE MAHARASHTRA, INDIA, 413102
(IF ANY) OF CORPORATE PERSON
6| LIQUIDATION COMMENCEMENT DATE
OF CORPORATE PERSON 1500272024
7| NAME: MR. MILIND KASODEKAR
KMDS & ASSOCIATES, COMPANY
ADDRESS: SECRETARIES 3RD FLOOR, SATYAGIRI
APARTMENTS 77, VIJAYANAGAR COLONY,
2147, SADASHIV PETH, PUNE- 411030
EMAIL ADDRESS: milind.kasodekar@kmdscs.com
CONTACT NUMBER 9822304380
THE REGISTRATION NUMBER | IBBI/APA-002/IP-N00116/2017-18/10285
OF THE LIQUIDATOR
8| LAST DATE FOR SUBMISSION | 16/03/2024
OF CLAIM

Notice is hereby given that The ECOF SCHOLASTIC PRIVATE LIMITED has
commenced voluntary liquidation on 15/02/2024.

The stakeholders of ECOF SCHOLASTIC PRIVATE LIMITED are hereby called upon to
submit a proof of their claims, on or before 16/03/2024 to the liquidator at the address
mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submitthe proof of claims in person, by postor by electronic means.

In order to get a copy of the form, you may download the same from the website
www.ibbi.gov.in and Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017) c

Submission of false or misleading proofs of cl3im shall attract penalties.

MILIND KASODEKAR
Date: 19/02/2024 Liquidator

Place: Pune IBBI/IPA-002/IP-N00116/2017-18/10285
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Business Standard sune

MONDAY, 19 FEBRUARY 2024

SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT

(Reguiaton 14of th nslveny and Bankuplcy Bord o i (Vokrary
Liquidation Process) Regulations, 2

Wmmm
ECOF SCHOLASTIC PRIVATE
1| NAME OF CORPORATE PERSON | ESOF S
2] DATE OF INCORPORATION OF
|| CORPORATE PERSON 0110212005
3| AUTHORITY UNDER WHICH
CORPORATE PERSON IS REGISTRAR OF COMPANIES - PUNE
INCORPORATED) REGISTERED
4| CORPORATE IDENTITY NUVBER U74399PN2005PTC020228
|| OF CORPORATE PERSON
5 ADDRESS OF THE REGISTERED 256 STATION ROAD, BARAWATI,
OFFICE AND PRINCIPAL OFFICE MAHARASHTRA, INDIA, 413102
(IFANY) OF CORPORATE PERSON
6] LIQUIDATION CONENCENENT DATE
OF CORPORATE PERSON 1610212024
7] Nave MR, MLIND KASODEKAR
KMDS & ASSOCIATES, COMPANY
ADDRESS: 'SECRETARIES 3RD FLOOR, SATYAGRI
APARTMENTS 77, VIJAYANAGAR COLONY,
2147, SADASHIV PETH, PUNE- 411030
EMAIL ADDRESS milind kasodekar@kmdscs.com
CONTACT NUMBER 98223094380
THE REGISTRATION NUMBER | 1BBI/IPA-002/IP-N0O116/2017-18/10285
OF THE LIQUIDATOR
B[ LAST DATE FOR SUBMISSION | 16/03/2024
|| oF cLam

Notice is hereby given that The ECOF SCHOLASTIC PRIVATE LIMITED has
commenced voluntary liquidation on 15/02/2024.

The stakeholders of ECOF SCHOLASTIC PRIVATE LIMITED are hereby called upon to
submit a proof of their claims, on or before 16/03/2024 to the liquidator at the address
mentioned againstitem7.

l other

O3 HB STOCKHOLDINGS LIMITED
CIN: L65929HR1985PLC033936
Registered Office : Plot No. 31, Echelon Institutional Area,
Sector 32, Gurugram-122001, Haryana
Ph.: 0124-4675500, Fax No. : 0124-4370985
-mail : corporate@hbstockholdings.com, Website : www.hbstockholdings.com

Dear Members,

(EGM)
HB Stockholdings Limited (he Company’) will be held on Monday, 11th March,
2024 at 03:00 PM. through Video Conferencing (VC) / Other Audio Visual Means
(OAVM) faciity without the physical presence of the members at a common venue to
transact the business as set outn the Notice of EGM in compliance with the applicable
provisions of the Companies Act, 2013 (*Act’) and Rules framed thereunder and the
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 (‘SEBI
Listing Regulations") read with Circular No. 14/2020 dated 08th Apri, 2020, Circular
No.17/2020 dated 13th April, 2020, Circular No. 2212020 dated 15th June, 2020,
Circular No. 3312020 dated 28th September, 2020, Circular No. 392020 dated 31st
December, 2020, Circular No. 102021 dated 23rd June, 2021, Circular No. 2012021
dated 08th December, 2021, Circular No. 03/2022 dated 05th May, 2022, Circular No.
1112022 dated 28th December, 2022 and Circular No. 09/2023 dated 25th September,

[Form No. INC 26]
[Pursuant to Rule 30 of the Companies (Incorporation) Rules, 2014]

BEFORE THE REGIONAL

ECTOR, SOUTH EAST REGION, HYDERABAD IN
THE MATTER OF THE COMPANIES ACT, 2013, SECTION 13(4) OF THE
CCOMPANIES ACT, 2013 AND RULE 30(5) (a) OF THE COMPANIES
(INCORPORATION) RULES, 2014
AND

IN THE MATTER OF CUMBERLAND BIOTHERAPUTICS PRIVATE LIMITED
HAVING ITS REGISTERED OFFICE AT K NO.69/458/69, HD018 WE WORK
LATITUDE 9TH FLR RMZ LATITUDE COMMERCIAL, BELLATY ROAD, HEBBAL,
BBENGALURU -560024, KARNATAKA, ... PETITIONER
Notice is hereby given to the General Public that the Company, CUMBERLAND
BIOTHERAPUTICS PRIVATE LIMITED proposes to make application to the Central
Government/Regional Director, South East Region, Hyderabad under section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the Memorandum of|
Association of the Company in terms of the special resolution passed at the Extra-
Ordinary General Meeting held on 30th January, 2024 to enable the Company to
change its Registered Office from the. -State of KARNATAKA' 1o -Sate of

TELANGANA".

Any person whose interest is likely to be affected by the proposed change of the
registered office of the company may deliver either on the MCA-21 portal
(www.mca.govin) by filing investor complaint form or cause to be delivered or send by
registered post of histher objections supported by an affidavit stating the nature of|
his/her interest and grounds of opposition to the Hon'ble Regional Director, South East
pyto

n

3 HB ESTATE DEVELOPERS LIMITED
CIN: L99999HR1994PLC034146
Registered Office : Plot No. 31, Echelon Institutional Area,
Sector 32, Gurugram-122001, Haryana
Ph. : 0124-4675500, Fax No. : 0124-4370985
E-mail : corporate@hbestate.com, Website : hbestat

Dear Members,

an (EGM) of the M
HB Estate Developers Limited (the Company’) willbe heid on Monday, 1th March,
2024 at 12:00 Noon through Video Conferencing (VC') / Other Audio Visual Means
(OAVM) acilty without the physical presence of the members at a common venue to
ransact the business as set outinthe Notice of EGM in compliance with the applicable
provisions of the Companies Act, 2013 (‘Act’) and Rules framed thereunder and the
SEBI (Listing Oblgations and Disclosure Requirements) Regulations, 2015 (‘SEBI
Listing Regulations") read with Circular No. 14/2020 dated 08th Apri, 2020, Circular
No.17/2020 dated 13th Apri, 2020, Circular No. 2212020 dated 15th June, 2020,
Circular No. 33/2020 dated 28th September, 2020, Circular No. 392020 dated 31st
December, 2020, Circular No. 10/2021 dated 23rd June, 2021, Circular No. 2012021
dated 08th December, 2021, Circular No. 03/2022 dated 05th May, 2022, Circular No.
1112022 dated 28th December, 2022 and Circular No. 0912023 dated 25th September,
yof Corpy

yof Corpy ppl
the Securiies and Exchange Board of India (SEBI) (hereinafter collectively referred to
as'the Circulars")

Since the meeting will be held through VC/OAVM, facilty for appointment of proxy wil
notbe available forthe EGI

The Notice of EGM have been sent electronically to al the members, whose e-mail
address are registered / available with the Company / Depository Participants (DP) as
on Thursday, 15th February, 2024.

Pursuant to Section 108 of the Act, Rule 20 of the Companies (Management and
Administration) Rules, 2014, as amended and Regulation 44 of the SEBI Listing
Regulations and aforesaid Circular(s), the Members are provided with the facilty to
attend EGM through Video Conferencing (VC) / Other Audio Visual Means (OAVM), to
casttheir vote electronicaly through the Remote e-voting before the EGM and through
e-voling durm the EGM. rrough the Authorised Agency. Natonal Securies

postor
In order to et a copy of the form, you may download the same from the website
www.bbigovin and Insolvency and Bankrupicy Board of India (Voluntary Liquidation
Process) Regulations, 2017)

MILIND KASODEKAR
Date: 19/02/2024

Liguidator
Place: Pune 1BBI/IPA-002/IP-NOO116/2017-18/10285

Head Office - T.PScheme No-3,

NGA BANK Plot No-16, Pratibhanagar, Kolhapur.
9 Ph. (0231) 2693517 , 2691329

SSESSION CUM COOLING PERIOD NOTICE

Demeu process and mammer of Remote ooty I eiing durng the EGH and
Vel the Notice of

EGM
Members who have ot registered their e-mail address with the Company /
Depository Participant(s), please follow the below instructions to register the
same as per ons gi ining login details for e-voting:

Physical

Mermbers are requested to registerlupdate their e-mail addresses by
Holding

sending a request etter to the Company's Registrar and Share Transfer
Agent (RTA), RCMC Share Registry Private Limited through an e-mail at
investor.hb@rcmedelhi.com. mentioning Folio No., Name of
Shareholder along with scanned copy of the Share Certifate (front and
back), self-attested scanned copy of the PAN Card and any one of the
following documents viz., Aadhaar Card, Driving License, Voter Card,
Passport or Utiity bl in support of the address proof of the Member as
registered with the Company for the purpose of obtaining e-voting User ID
& Password, Notice of EGM.
Demat | Please updale e-mailadd
Holding | Paricipants (DPs).

G Depository|

Whereas the undersigned being the Authorised Officer Shree ganga Nagari
Sahakari Bank Ltd. Kolhapur. under Securitisation & Reconstruction of Financial
Assets and Enforcement of Security Interest Act 2002 (Said Act) & in exercise of
Powers, conferred under section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 (Said Rules) issued Notices on 19/05/2023 as per the.
dates mentioned below under with Section 13 (2) of the Said Act calling upon the
concerned borrowers, as per details given below, to repay the amount mentioned in
the respective Notice 60 days from the date of respective notice. The Concerned
Borrower & Co-Borrower/Property Holders having failed to repay the respective due
amounts, notice is hereby given to Concerned Borrower & Co- Borrower/Property
Holders in Particular and the public in general that the undersigned has taken
possession of the property described herein below in exercise of-powers conferred
on him under Section 13 (4) of the said Act on the date mentioned below. The
Concerned Borrower & Co-Borrower/Property Holders in particular and the public in

cautioned notto deal with the ty and any dealing
with the said property will be subject to the charge of Shree Panchagana Nagari
Sahakari Bank Ltd. Kolhapur for amounts mentioned below.

Name of the Borrower/ Outstanding Amount
NoJCoBorrower (R

Date of
Possession

Type of
Possession|

a) the Special Business as set out in the Notice of EGM will be transacted through
voting by electronic means;

b) the Remote e-votingsshall commence on Friday, 08th March, 2024 2t 09.00AM,

©) the Remote e-vofing shall end on Sunday, 10th March, 2024 at 05.00 PM.
Thereafte,

d) the e-voli P wmepam up value oftheir
Shares in the Equity Share Capital of Ihe Company. Members of the Company
olding Shares either in physical form or in dematerialized form, as on the cut-off
datei.e. Monday, 04th March, 2024, may cast teir vote by Remote e-voting before
EGM/e-votingat EGM.

e) any person who acquires Shares of the Company and becomes member of the
Company after sending of the Notice and holding Shares as on the cut-off date ..

Registered Office:
K. No. 69/458/69, HD 018

We Work Latitude 9th Floor,
RMZ Latitude Commercial,

Bellatyroad, Hebbal, sd/-
Bangalore — 560024, Karnataka Sireesha Peddireddi
Date: 19-02-2024 Additional Director

For and on behalf of the applicant
For Cumberland Biotheraputics Private
Limited

Place: Bangalore DIN: 09093466
Educomp
COMP SOLUTIONS LIMITED
CIN: L74999DL1994PLC061353
Regd. Office: L - 314 (Ground and First floor), Gali No. - 7, Mahipalpur,
New Delhi-110037
E-mal

investor. com, Website: com

llectively referred o a
“the Circulars’)

Since the meting will be held through VC/OAVM, facilty for appointment of proxy will
notbeavailable forthe EGM.

The Notice of EGM have been sent electronically to all the members, whose e-mail
address are registered | available with the Company / Depository Partcipants (DP) as
onThursday, 15th February, 2024,

Pursuant to Section 108 of the Act, Rule 20 of the Companies (Management and
Administration) Rules, 2014, as amended and Regulation 44 of the SEBI Listing
Regulations and aforesaid Circulars), the Members are provided with the facilty to
attend EGM through Video Conferencing (VC) / Other Audio Visual Means (OAVM), to
casttheir vote electronically through the Remote e-voting before the EGM and through
e-voting during the EGM, through the Authorised Agency, National Securities
Depository Limited (NSDL)

Detailed process and manner of Remote e-voting / e-voting duing the EGM and
instructions for tthe EGM through VIO inthe Notice of
EGM.

Members who have not registered their e-mail address with the Company /

29TH L GENERAL MEETING TO BE HELD

ANI
THROUGH VIDEO CONFERENCING

NOTICE is hereby given that the 29th Annual General Meeting (AGM')
of the Members of Educomp Solutions Limited (‘the Company’)
for financial year 2022-23 will be held on Friday, March 15, 2024 at
11:30 AM through Video Conference facility ('VC')/or Other Audio Visual
Means (‘OVAM'’) in compliance with the General Circular Nos. 14/2020
dated April 08, 2020, 17/2020, 20/2020 dated April 13, 2020, 02/2022
dated May 05, 2022 ,10/2022 dated December 28, 2022 and 09/2023
dated September 25, 2023 issued by the Ministry of Corporate Affairs
(‘MCA Circular’) and SEBI Circular No. SEBI/HO/CFD/CFD-PoD-
2/PICIR/2023/167 dated October 7, 2023 read with
SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated January 5, 2023,
SEBI/HO/CFD/CMD2/CIR/ P/2022/62 dated May 13, 2022, Circular No.
SEBI/HO/CFD/CMD2/ CIRIP/2021/11 dated 13th January, 2021 and
Circular No. SEBI/HO/ CFD/CMD1/ CIR/P/2020/79 dated May 12, 2020
issued by the Securities and Exchange Board of India (‘SEBI Circular’)
and other appiicable provisions of the Companies Act, 2013 and other
ble laws an I

The Annual Reportof the Company for the financial year 2022-23 along
with the Notice convening the AGM will be sent in due course only
through email to all those Members whose email address is registered
with the Company/Registrar and Share Transfer Agent
(‘RTA)/Depository Participants (‘DP'), in accordance with the MCA
Circulars and SEBI Circular. The aforesaid documents will also be made
available at www.educomp.com, stock exchange websites at
www.bseindia. nseindia.com.

Monday, 04th March,
Members may further note that:
i) Once the vote on a resolution s casted by the Member, the Member shall not be:
allowed o change itsubsequently.
ii) Members who have casted their vote through Remote e-voting prior to the EGM
IO/ their

The for attending the meeting through VC/OVAM and the

manner of participation in the remote e-voting or casting vote at the

AGM through e-voting is provided in the Notice convening the AGM. The

Notice also contains the instructions with regard to login credentials for

shareholders, holding shares in physical form or in electronic form, who

have not registered their email address either with the Company or their
DP.

s) as on date
1.| M/s. Hudali and Sons | Rs2,51,73,737/- |1

Auto Engineering Pvt. | As on

Ltd. Through its Director | 30/04/2023
1) Mr. Toufik Sayeed plus incidental
Hudali (Borrower) expenses,

R/o. Plot No. 17/18, Nea
SCC Board Rajendra
Nagar, Kolhapur.

2) Mr. Sayeedahmad
Miraso Hudali
(Borrower)

R/0. Plot No. 17/18, Nea
SCC Board, Rajendra
Nagar, Kolhapur.

3) Mr. Faruk Sayeed
Hudali (Borrower)

R/0. Plot No. 17/18, Nea
SCC Board Rajendra
Nagar, Kolhapur.

1) Mr. Toufik Sayeed
Hudali (Co-Borrower)
R/0. Plot No. 17/18, Nea
SCC Board Rajendra
Nagar, Kolhapur.

2) Mr. Sayeedahmad
Miraso Hudali (Co-
Borrower)

R/0. Plot No. 17/18, Near
SCC Board, Rajendra
Nagar, Kolhapur.

3) Mr. Faruk Sayeed
Hudali (Co-Borrower)
R/o. Plot No. 17/18, Nea
SCC Board Rajendra
Nagar, Kolhapur.

Loan account No.
0050003410000013

charges cost etc,
incurred to be
incurred

rson ded inthe register of members or in the register of
beneficial owners maintained by the depositories as on the cut-offdate shall be:
entitled to avail the facility of Remote e-voting, participate in the EGM through
VCIOAVM aswellase-votingaatthe EGM.
iv) The Notice of EGM is available on the website of the Company at
www.hbstockholdings.com, website of the Stock Exchange(s) ie. BSE
Limited at www.bseindia.com, National Stock Exchange o' India Liied at

L uih e ofNeDL !

) y gri i ility for
mean SemorManzger—
NSDL, e-mail ID: evoting@nsdl.co.in or call on Toll Free No.: 1800 1020 990.
Members may also write to the Company Secretary at the e-mail ID:
corporate@hbstockholdings.com

For HB Stockholdings Limited
sd-

REEMA MIGLANI

(Company Secretary)

M. No.: ACS-45762

Date : 17th February, 2024

Place : Gurugram

Members participating through VC/OVAM facility shall be counted for
the purpose of quorum u/s 103 of the Companies Act, 2013.
Members holding shares in physical form and who have not registered
their email ids/bank account details, are requested to visit

linkintime.co.in/KYCfindex.html, portal of Link Intime India
Put. Ltd., Registrar & Share Transfer Agent of the Company and register
their email ids and other details, in order to receive a copy of AGM
Notice, Annual Report and login details for remote voting/e-voting,
through email and those holding shares in demat form are requested to
contact their respective Depository Participant (DP), for the aforesaid
purpose and follow the process advised by DP. In case of any query you

Depository  please follow the below instructions to register the

ame as per e-voting:

Physical| Members are requested to registerfupdate their e-mail addresses by

Holding | sending a request letter to the Company’s Registrar and Share Transfer
Agent (RTA), RCMC Share Registry Private Limited through an e-mail at
investor.hb@remcdelhi.com. mentioning Folio No., Name of
Shareholder along with scanned copy of the Share Cerificate (front and
back), selfattested scanned copy of the PAN Card and any one of the
following documents viz., Aadhaar Card, Driving License, Voter Card,
Passport or Utiity billin support of the address proof of the Member as
registered with the Company for the purpose of obtaining e-voting User ID
&Password, Notice of EGM.

Demat D th your Depository’

Holding | Participants (DPs)

Allthe members are hereby informed that:

a) the Special Business(s) as set out n the Notice of EGM will be transacted through
voting by electronic means;

b) the Remote e-voting shall commence on Friday, 08th March, 2024 at 09,00 AM.

©) the Remote e-voting shall end on Sunday, 10th March, znu at 05.00 PM.
Thereafte,

d) the e-voting rghts of the Members shall be in proportion o the pa\d-upvalue oftheir
Shares in the Equity Share Capital of the Company. Members of the Company
holding Shares either in physical form or in dematerialized form, as on the cut-off
datei.e. Monday, 04th March, 2024, may cast their vote by Remote e-voting before
EGM/e-votingat EGM.

©) any person who acquires Shares of the Company and becomes member of the
Company after sending ofthe Notice and holding Shares as on the cut-off date i.e.
Monday, 04th March, 2024 may

Members may further note that:

i) Once the vote on a resolution i casted by the Member, the Member shall not be
allowed o change itsubsequently.
ii) their vote through Remots g pr
through VC/O)

tothe EGM

Vote again at the meeting.

i) Aperson whose nameis recorded in the register of members or in the register of
beneficial owners maintained by the depositories as on the cut-off date shall be
entilled to avail the facilty of Remote e-voting, participate in the EGM through
VC/OAVM aswellas e-votingaatthe EGM.

i) The Notice of EGM is available on the website of the Company at
www.hbestate.com, website of the Stock Exchange ie. BSE Limited at
www.bseindia. ling.nsdl.com.

¥ Icaseafany ility for

g by
tly Senior Manager—

may write to Investor Services at investor. com or

swapann@linkintime.co.in o
For Educomp Solutions Limited
Sdi-

MAHENDER KHANDELWAL

TAKEN ON RECORD

Date : February 17, 2024 CARETAKER RESOLUTION PROFESSIONAL OF
Place : New Delhi EDUCOMP SOLUTIONS LIMITED

REGISTRATION NUMBER:-IBBI/IPA-001/IP-P00033/2016-17/10086

NSDL co.in or call on Toll Free No.: 1800 1020 990.
Members may also write to the Company Secretary at the e-mail ID:
corporate@hbestate.com

For HB Estate Developers lelted

RADHIKA KHLIRANA
Date : 17th February, 2024 (Company Secretary)
Place : Gurugram M. No.: A-32557|

0ICICI Bank

Road, Opp. Hotel Raviraj, Maharashira,

”ICICI Bank

Branch Office: ICICI Bank Limited, DSMG, 870/1-Suma House, Bhandarkar

Pune- 411004

Branch Office: ICIC| Bank Limited, DSMG, 870/1-Suma House, Bhandarkar
Road, Opp. Hotel Raviraj, Maharashtra, Pune- 411004.

PUBLIC NOTICE- TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET

E-Auction Sale Notice for Sale of

Assets under the f Financial

Description of Immovable Secured Assels All that part and parcel c( Division
and District Kolhapur hin th f
Sub Registrar Hatkanangale MIDC Slwcll Mouje Sh\mll (Pulachi), Tal
Hatkanangale, Dist. Kolhapur lease acquired property by the Borrowers in
possession of Borrower Plot No. E-54 area 1000 Sg.Mtr. open plot upon that,
constructed property

- Bounded As: On the East by Plot No. E-53, On the West by Plot No. E-55, On the
south by - MIDC Road, Onthe North by Plot No. E-45

PUBLIC NOTICE - TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET

Notice for sale of immovable assets
This E-auction Sale notice for sale of Immovable assets is being issued by ICICI Bank Ltd. (on underlying pool
assigned to ICICI Bank by Dewan Housing Finance Ltd.) in relation to the enforcement of security i respect of
a housing oan facilty granted pursuant to a loan agreement entered into between DHFL and the following

Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Securvty Interest
(Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described immovable property mortgaged/charged to the Secured Creditor, the Physical possession
of which has been taken by the Authorised Officer of ICICI Bank Ltd., will be sold on “As is where is", "As is what
is”, and “Whateverlhere is” as per the brief particulars given hereunder;

Notice is hereby given to you all under Rule 8(6) that pursuant to the Demand
Notices issued by the undersigned as the Authorised Officer Shree Panchagana
Nagari Sahakari Bank Ltd. Kolhapur under i & of

Financial Assets and Enforcement of Security T
e ascAS) 3005 rema it rovis0 0 Rula (3o the Secury Interect (Entoreament) Ruime 3002. S5 Borowents) S,ﬂ?};“,‘{,‘ s onmont o [Resene| Date and [ pate &
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the Cg-Borrowers/ nown arnest | Property | E-Auction
below described immovable property mortgaged/charged to the Secured Creditor, the Physical possession Loluarantors/ encumbrances, if any Money,
of which has been taken by the Authorised Offcer of ICICI Bank Ltd. will be sold on “As is where is”, “As is what °ﬂ" °°°“"‘ L3 eposi
is”, and “Whatever there is” as per the brief particulars given hereunder; (A) (B) ©) I(RD) F(QE) M(F) - (G)
2 Name of Details of th Amount | Reserve | Date and | Date & 1.|M/s. Maalik Automobiles [Flat No. 2 & 2A., 2nd Floor, s s. arc March
No|  Borowere)l ot sacs) o ing|_ Price . | Timeof | Time of (Borrower) & Mr. Swaran|‘Maya Apariment” Cts No. | 1:28,28,080/-| 49,00, | 06, 2024 | 18, 2024
Co-Borrowers/ wi Earnest | Property | E-Auction Singh Ajmani (Guarantor) (218, Village: Rastha Peth, (As on 00/- From | 11:00 AM
Guarantors/ encumbrances, if any Mone i Loan Account No. Jawarahlal Nehru Road, February Rs. | 11:00AM | onwards
Loan Account No. Deposit 777705000013/ Taluka: Haevli, Dist: Pune- | 02:2024) | 4,9, To
(A) (B) (©) (D) (E) (F) (G) 337055000014/ 311511 Adme?sa%ng aR 000/~ | 02:00 PM
1.[Mr. Mohamed Ghouse  |Flat No.102, 1st Floor, Rs. Rs. | February | March ! ullt up area o
Hanifbasha Shaikh Danish Enciave Sr.No 53, |41,89,594/-(20,06,000-| 23, 2024 | 19, 2024 2.[Mis Aryan Hospitality Rl No10, 3rd Foor Buiding Rs. March | March
(Borrower), Mrs. Ka\epadal Hadapsar Nr as on Rs. HFégrx from aer\aces (Bog(m/efr‘) & A ctB—\g/;‘ng g ]e 34,%2%?# 06#%\’)“24 18,2024
Februal ’ m | 11.00 Am r. Rasanand Mishra, |“Anantprabha”, Surve
Mobammed Shouse  |417085 Admoacurngan | 26,2024 290890 1o " | Gvarg M. Aradhna Nisra[No.70 Hissa No 1 ilage - | February 02:00 PM | onwards
Shaikh (Co-Borrower)  |area Of 580 Sq.ft .6 53.90 02.00 Pm (Guarantor) Shivane, Dangat Industrial 1 2024) To
Loan Acc Num: Estate area, Tal: Haveli, Dist 05:00 PM
Loan Account No. q. Mtrs BU‘"-UP Area 238805000557 Pune- Admeasurin
g
QzHDP00005041329 an built up area of 501 Sa.it

Financial Assets and Enforcement of Security Interest Act, 2002, the undersigned
has taken Symbolic possession of the Secured Assets as per details given above.
Copies of the Panchanma and Possession Notices can be collected from the

working day
Further, notice is also hereby g\ven to you all above that the undersigned, as the
Authorised Shree Panchagana Nagan Sahakan Bank Ltd. Kolhapur shall now
proceed to sel of
in Rule 8(5) of the above Rules. As sucn ynu all are hereby advised. in your own
interests, to obtain/sponsor/give valid offers, in the prescribed manner, for the
Secured Assets in question or pay the up-to-date outstanding dues of Shree
Panchagana Nagari Sahakari Bank Ltd. Kolhapur further, please take Notice that in
case you fail or neglect to sponsor/give in the prescribed manner, any valid offer(s)
for the Secured Assets in question or pay the outstanding due of the Shree
Panchagana Nagari Sahakari Bank Ltd. Kolhapur will proceed to sell the Secured
Asset in question at the Reserve Price fixed by the under singed as the Authorised

The online austion will take place on the website of e-auction agency Mis NexXen Solutions Private
Limited. (URL Li om). The noticee are given alast chance to pay the
total dues with !urther interost tl March 16, 2024 beforo 04:00 PM failing which, this secured asset will be
sold as per schedule.

The Prospective Bidder(s) must submit the Eamest Money Deposit (EMD) Demand Draft (DD) (Refer Column E)
10 ICICI Bank Limited, DSMG, 870/1-Suma House, Bhandarkar Road, Opp. Hotel Raviraj, Maharashtra,
Pune- 411004. on or before March 18, 2024 before 04:00 PM and thereafter they need to submit their offer
through the ab before March 18,2024 image of
Bank DD toward: EMD. Kindly note, in case prospective bidder(s) are unable to
submit their offer through the website then signed copy of tender documents may be submitted at ICICI Bank
Limited, DSMG, 870/1-Suma House, Bhandarkar Road, Opp. Hotel Raviraj, Maharashtra, Pune- 411004.
on or before March 18, 2024 before 05:00 PM. Eamest Money Deposit DD/PO should be from a Nationalised/
Scheduled Bankinfavour of “ICICI Bank Limited” payable at Pune.

For any further clarifications with regards to inspection, terms and conditions of the E-auction or submission of
tenders, kindly contactICICI Bank Limited on 7304905179/ 7304917174/ 9004441677.

Please note that Marketing agencies 1. Mis NexXen Solutions Private Limited., 2. Augeo Assets

Office, as provided under the above Act/Rules, without any further
toyou
Sd/-
Authorized Officer
Place :- Kolhapur
Date :- 14.02.2024 Kolhapur

Shree Panchganga Nagari Sahakari Bank Ltd.,

Private Limited, 3. Novel Asset Services Pvt. Ltd., 4. Matex Net Pvt. Ltd., have also been
engaged for facilitating the sale of this property.

The Authorised Officer reserves the right to reject any or all
For detailed terms and conditions of the sale, please visit www.icicibank.comindpds
Date : February 19, 2024

further reason:

Authorized Of

\Plzce : Pune ICICI Bank Limi ed/

Thaoriine aucton il take plaos on the wobsta of sufion ngency Mis NexXen Solutions Privats Limited
(URL Link- coi oticee are given a last chance to pay the total dues
Wit further intereet tll Mareh 16, 2024 hetore 1000 £t Failing Which, hese secured assots wil be sold as por
schedule.
The Prospective Bidder(s) must submit the Eamest Money Deposit (EMD) Demand Draft (DD) (Refer
Column E) at ICICI Bank Limited, DSMG, 870/1-Suma House, Bhandarkar Road, Opp. Hotel Raviraj,
Maharashtra, Pune- 411004 on or before March 16, 2024 before 04:00 PM and thereafter they need to
submit their offer through the above mentioned website only on or before March 16, 2024 before 05:00 PM
along with scan image of Bank acknowledged DD towards proof of payment of EMD. Kindly note, in case
prospective bidder(s) are unable to submit their offer through the website then signed copy of tender
documents may be submitted at ICICI Bank Limited, DSMG, 870/1-Suma House, Bhandarkar Road,
Opp. Hotel Raviraj, Maharashtra, Pune- 411004 on or before March 16, 2024 before 05:00 PM, Eamest
Money Deposit DD/PO should be from a Nationalised/Scheduled Bank in favour of “ICICI Bank Limited”
payable at Pune.
For any further clarifications with regards to inspection, terms and conditions of the E-auction or submission of
tenders, ICICI Bank Li 1677/7304905179

Please note that Marketing agencies 1. Mis NexXen Solutions Private Limited, 2. Augeo Assets
Management Private Limited, 3. MatexNet Pvt Ltd. 4.Novel assets Private Limited, have also been
engaged for facilitating the sale of this property.
The Authorised Officer reserves the right to reject any or all
For detailed terms and conditions of the sale, please visit www.icicibank.com/n4pds
Date: Fobruary 19, 2024

further reasons.

Authorized Officer

\Place: Pu ICICI Bank Limited /
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Shareholders holding physical shares to dematerialize their physical shares.

If however, only a portion of the physical shares held by an Eligible Shareholder is accepted in
the Buyback, then the Company is authorised to split the share certificate and issue a Letter of
Confirmation (“LOC”) in accordance with SEBI Circular No. SEBI/HO/MIRSD/MIRSD_RTAMB/P/
CIR/2022/8 dated January 25, 2022 with respect to the new consolidated share certificate for the
unaccepted Equity Shares tendered in the Buyback. The LOC shall be dispatched to the address
registered with the Registrar and Transfer Agent (“RTA”). The RTA shall retain the original share
certificate and deface the certificate with a stamp “Letter of Confirmation Issued” on the face/
reverse of the certificate to the extent of the excess physical shares. The LOC shall be valid for a
period of 120 (One Hundred and Twenty) days from the date of its issuance, within which the equity
shareholder shall be required to make a request to their depository participant for dematerializing
the physical Equity Shares. In case the equity shareholder fails to submit the demat request within
the aforementioned period, the RTA shall credit the physical Equity Shares to a separate demat
account of the Company opened for the said purpose.

12.5.2

14.

12.6 The Equity Shares bought back in dematerialized form would be transferred directly to the escrow
account of the Company (“Company Demat Escrow Account”) provided it is indicated by the Company
Broker or it will be transferred by the Company Broker to the Company Demat Escrow Account on
receipt of the Equity Shares from the clearing and settlement mechanism of the Stock Exchanges.

The Seller Member would issue contract note for the Equity Shares accepted under the Buyback. The
Company Broker would also issue a contract note to the Company for the Equity Shares accepted under
the Buyback.

Eligible Shareholders who intend to participate in the Buyback should consult their respective Seller
Member for payment to them of any cost, charges and expenses (including brokerage) that may be
levied by the Seller Member upon the selling Eligible Shareholders placing the order to sell the shares
on behalf of the shareholders. The Buyback consideration received by the selling Eligible Shareholders,
in respect of accepted Equity Shares, could be net of such costs, charges and expenses (including
brokerage) and the Manager to the Buyback and the Company accepts no responsibility to bear or pay
such additional cost, charges and expenses (including brokerage) incurred solely by the selling Eligible
Shareholders.

The Equity Shares lying to the credit of the Company Demat Escrow Account and the Equity Shares
bought back and accepted in physical form will be extinguished in the manner and following the
procedure prescribed in the Buyback Regulations.

13. Compliance officer
The Company has designated the following as the Compliance Officer for the Buyback:

12.8

12.9

Rajiv Gandhi

Membership No.: A11263

Company Secretary and Compliance Officer

Bajaj Auto Limited Complex, Mumbai - Pune Road, Akurdi, Pune — 411035
Tel: 020 - 66104486

E-mail: rngandhi@bajajauto.co.in; Website: www.bajajauto.com

In case of any clarifications or to address investor grievance, the Eligible Shareholders may contact the
compliance officer, on all working days, from Monday to Friday between 11:00 am (IST) to 5:00 pm
(IST), at the above-mentioned address.

Registrar to the Offer

KE TFCH

WATHEE

KFin Technologies Limited

(Formerly known as KFin Technologies Private Limited)
Selenium Tower B, Plot No. 31 & 32, Financial District,
Nanakramguda, Serilingampally Hyderabad,
Rangareddi —
Telephone.: +91 40 6716 2222/18003094001
E-mail: bajajauto.buyback@kfintech.com

Investor Grievance E-mail: einward.ris@kfintech.com
Website: www.kfintech.com

Contact Person: M. Murali Krishna

SEBI Registration Number: INR000000221

CIN: U72400TG2017PTC117649

500 032, Telangana, India

In case of any queries, Eligible Shareholders may also contact the Registrar to the Buyback, on all
working days, from Monday to Friday between 11:00 am (IST) to 5:00 pm (IST), at the above-mentioned
address.

15. Manager to the Buyback

1JM FINANCIAL

JM Financial Limited

7th Floor, Cnergy, Appasaheb Marathe Marg, Prabhadevi,
Mumbai 400 025, Maharashtra, India

Tel: +91 22 6630 3030, +91 22 6630 3262

Fax: +91 22 6630 3330

Contact Person: Prachee Dhuri

E-mail: bal.buyback2024@jmfl.com; Website: www.jmfl.com
SEBI Registration Number: INM000010361

CIN: L67120MH1986PLC038784

16. Directors’ Responsibility

As per Regulation 24(j)(a) of the Buyback Regulations, the Board accepts full and final responsibility
for the information contained in this Public Announcement and confirms that this Public Announcement
contains true, factual and material information and does not contain any misleading information.

For and behalf of the Board of Directors of Bajaj Auto Limited

Sd/- Sd/-
Rajiv Bajaj Sd/- Rajiv Gandhi
Managing Director and Mr. Rakesh Sharma Company Secretary and

Executive Director
DIN: 08262670

Chief Executive Officer
DIN: 00018262

Compliance Officer
Membership Number: A11263

Date: February 16, 2024
Place: Pune
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